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[Shri Jyotirmoy Bosu] 
word ‘lie’ because they get offended. 
1 want to give hi01 a chance there and 
now to correct his statement 1 am 
putting it squarely before him. Is it, 
or is it not a fact that the district 
magistrate of Gaya has confirmed to 
the Press that he did give shoot-at- 
sight order; and 1 am cautioning the 
Minister, he should correct the mis
take there and now. If he does not, 
I shall bring a privilege motion.

SHRI VIKRAM MAHAJAN: Are
we entering into a discussion now?

ME. DEPUTY-SPEAKER; No ques
tions now. I rule this out I said 
that no questions would be permit
ted to be asked. The hon. Member 
has already started asking a question. 
I would not allow it.

I think we close the matter. We
meet this evening at 4.30 pm .......to
find out the time for discussion. Now, 
we close the matter.

Hon. Membens will have enough 
time when the discussion takes place. 
Since I have given my decision that 
we shall have a discussion and we 
shall meet at 4.30 p.m. to find out the 
time for it, nothing more will gp on 
record about this; about this particu
lar subject nothing more wil go on 
record.

1153 hrs.
MATTERS UNDER RULE 377

(1) R eported perm ission  to  G e n e ra l 
M o to rs C o. o f  USA to  tak eo ver o n e - 
th ird  E q u ity  sh a res in  H in du stan  

M o to rs

SHRI INDRAJIT GUPTA (Allpore): 
Under rule 377, I want bring to the 
notice of the House the report that 
the General Motors Co of United 
States, whidh is one of the well known 
big multi-national giants___

SHRI PILOO MODY (Godhra). The 
biggest.

SHRI INDRAJIT GUPTA: They
have enormous influence ove* the US 
Administration itself and have their 
nominees inside the United States 
Government The General Motors Co 
is being permitted to take over one- 
third of the equity shares in Hindus
tan Motors, of the value of Re. 6.58 
crores.

SHRI PILOO MODY: A  good idea.

SHRI INDRAJIT GUPTA: This wifi 
make this company, General Motors, 
the single largest holder of a block 
of equities in this company.

SHRI PILOO MODY; At least we 
will get decent cars.

SHRI INDRAJIT GUPTA; The rea
son why I want to bring this parti
cularly to the notice of Government 
is that this appears to be a clear and 
radical departure from the accepted 
guidelines, norms and conventions of 
industrial policy which have been laid 
down which are supposed t® be 
in existence upto now.

SHRI SHYAMNANDAN MISHRA- 
(Begusarai). Is this the first one?

SHRI INDRAJIT GUPTA: Yes.

SHRI SHYAMNANDAN MISHRA 
No.

SHRI INDRAJIT GUPTA: Shri 
Mishra should know that according to 
the Government—he may know better 
—foreign companies are only allowed 
to float new ventures in this country 
in collaboration with Indians; they 
are not permitted to purchase equities 
in an existing Indian company, as 
General Motors is being permitted to 
do.

SHRI SHYAMNANDAN MISHRA 
Quite right. I agree. But there are 
other instances also. This also must 

be condemned as other Instances have 
been condemned earlier.
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SHRI INDRAJIT GUPTA; Anyway, 
I am bringing this instance to the no
tice of the House. Shri Mlahra may 
provide other instances if he can. 
But I do not think he can. Anyway, 
I do not know why he i$ quarrelling 
with sne On this.

I would, therefore, like the Minister 
to make a statement sometime, now 
or later on, as to what prompted Gov
ernment to flout its own existing 
guidelines. It is in order to encourage 
through this method more inflow in 
future of US private capital into 
Indian companies?

SHRI PILOO MODY; Belated wis
dom. ' ||

SHRI INDRAJIT GUPTA: I would 
Just mention that Tatas who also ma
nufacture trucks in TELCO were as
ked by the Government sometime 
back to terminate their collaboration 
agreement with Daimler Benz for the 
manufacture of Mercedes trucks. But 
here in this particular case, on the 
plea of getting technical knowhow 
for the production of trucks by Hin
dustan Motors, General Motors of USA 
is being allowed to take over one 
third of the equity of this Indian 
company. I would like to know whe
ther it is a fact that a Committee had 
been set up by the Ministry of Indus
trial Development which, inter alia, 
said; in its report:
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which ig quite unnecessary? From 
the Point of view of getting technolo
gy, they can have a technological ag
reement, if they think it necessary, 
to improve the production of trucks 
by Bjrlas in Hindustan Motors. But 
why are they permiting in the name 
of technology his foreign multi-natio
nal giant to come in and acquire one 
third of the equity of this company? 
This will be opening the thin end or 
the wedge by which in future perhaps 
such most anti-national type of agree
ments wil be multiplied.

Therefore, I consider this to be a 
very serious matter affecting the basic 
policy of Government and Govern
ment should come forward and tell 
us wlhat is exactly behind this deal.

THE MINISTER OF HEAVY IN
DUSTRY (SHRI T. A. PAI): I would 
like to make it clear that Govern
ment has not come to any decision on 
the proposal that is before it that the 
General Motors..

SHRI JYOTIRMOY BOSU: At what 
stage is it now?

SHRI T. A. PAI: Under considera
tion.

SHRI JYOTIRMOY BOSU: Since 
when?

<(Foreigh equity particpation is not 
essential for procurment of techno
logy. Direct foreign equity partici
pation tends to increase the techno
logical dependence and has a possi
bility of direct or indirect influence 
in management policy” .

I want to know what has happened 
to that report, that recommendation. 
Why has it been shelved? Why in 
this blatant and n?ked way is Govern
ment giving its approval to someth
ing which is quite unprecedented and 

358 L.S.— 8

SHRI T. A. PAI: I would not like 
at this stage even to be pressurised to 
say Yes or No. But I would like to 
place the facts before the House.

SHRI SHYAMNANDAN MISHRA: 
Has the Monopolies Commission re
commended it?

SHJBI T. A. PAI; A ll the Acts in 
foree w ill be observed nothing iryegula- 
ler w ill b» gone. But even this matter 
is taken up for consideration and even



3?7 Matter* under Rule 377 AFRIL17, 1874 Matters j*»d«r Kul« S72 228

CShri T. A. Pal]

before the Government comes to a de* 
cision >tb say that we have come to a 
decision on this is not correct.

I would like to place before the 
House the proposal.

SHRI PILOO MODY; They are me
rely building up a lobby {Interrup
tions).

14 his.

SHEI T. A. PAI: The authorised
capital of Hindustan Motors is Rs. 20 
crores and paid up capital Rs. 13.42 
crores, out of which 31 pe rcent is 
held by the public flnacial institutions. 
The Birla’s family directly holds. 1.49 
per cent and the Birla group of com
panies hold 10.95 per cent. I am 
placing these facts so that you may 
draw your own inference. Hindustan 
Motors, as the House knows, has been 
making the Ambassader car. It did 
not have collaboration for making 
the truck. It has a licensed eapacity 
for making 15,000 Bedford trucks. But 
it has not been able to make more 
than 2,500 because the trucks are not 
saleable and their engine perfor
mance is not supposed to be good. 
Now, this is supposed to be the licen
sed capacity within the country for 
making trucks, along with Premiers 
also, who have a licensed capacity for
15,000 trucks but who did not make 
more than 6,000 because they could 
not have a suitable engine. So, the 
country ig dependent on Telco and 
Ashok Leyland for the requirements 
pf commercial vehicles of seven ton
nes rind above. To me®$ require
ments of the public transport system, 
for providing buses all over the 
nationalised transport system and the 
trucks also all over the country we 
are dependent upon Telco and Ashok 
Leyland. We have permitted Telco to 
expand their capacity from 24,000 to 
fc6,0©0 and Ashok Leyland from 5,400 
to 10,000. This means an availability 
afterexpanskm. o f 46,000 trucks from

these tw0 companies. We have been 
trying to see why the licensed capacity 
in the other units could pot also be 
fully utilised rather than fresh invest
ment capital being made.

We have found that Hindustan Mo
tors is not able to get over certain de
sign manufacturing problems. A pro
posal has come before the Government.

SHRI INDRAJIT GUPTA: From
whom?

SHRI T. A. PAI: Birlas-r-that, with 
the General Motors if they are allow
ed to participate by giving 30 per 
cent in equity capital—the authoris
ed capital being Rs. 20 crores.

SHRI JYOTIRMOY BOSU: What 
is the amount of borrowing from pub
lic financial institutions.

SHRI T. A. PAI: Very considerable. 
I do not have that information. This 
is not relevant. You are only stren
gthening my case that Hindustan 
Motors belongs to the Government 
more than to Birlas.

SHRI JYOTIRMOY BOSU: Exactly.

SHRI T. A. PAI: How does it wea
ken my case?

SHRI JYOTIRMOY BOSU: What
is your case?

SHRI T. A. PAI: Ultimately, the 
proposal is before the Government 
that we Should permit, on condition, 
that the components and assemblies 

worth Rs. 7 crores every year would 
be exported they are permitted to 
have an equity participation for 10 
years.

SHEI INDRAJIT GUPTA: How does 
it help us?

SHRI T. A. PAI: I am not arguing 
my case, because a decision has not 
been made. But I do not want also 
the criticisms to be irresponsibl«. The 
Government would like t6 take aH 
the facts into consideration, as to how
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far this proposal would increase cm- 
-ployment in West Bengal; how far it 
helps the country to have exports 
worth Rs. 7 crores. If the House says, 
-“We do not want it because it if 
equity participation,’ it is open to it 

‘ to say so. The proposal before the 
'Government is, the six crores that 
they are going to bring in the shape 

•of equity upgrade and bring the te
chnical knowhow—no other remittan
ces except the dividend if the com
pany makes a profit—

SHRI JYOTIRMOY BOSU: What is 
‘ the real value of the machinery?

SHRI INDRAJIT GUPTA: For
getting their technology or what?

SHRI T. A. PAI: I am only saying 
the proposal before the Government is 
that they may be allowed to invest 
Rs. 6 crores in their equity—if you 
say that all machinery that may be 
needed must be purchased in glooal 
tenders I have no obection—which is 
requireed to be imported. Even in the 
case of the expansion of Telco from 
24,000, the foreign exchange involved 
is about Rs. 12 crores.

So ultimately any expansion, also 
involves foreign exchange. Here also 
What they say is that Rs. 6 crores will 

.be brought in as foreign exchange.

'SHRI INDRAJIT GUPTA: Why
'cannot you purchase these machines 
instead of allowing them to come m 

•and acquire equities? You can pur
chase the machinery worth Rs. 6 cro
nes.

SHRI T. A. PAI; I have not made 
'up my mind whether it should be 
purchased or not. I am only consider
ing whether Rs. 6 crores of foreign ex- 

«change should be permitted.

SHRI SHYAMNANDAN MISHRA: 
How is the foreign exchange being 
provided in the case of TELCO for 
expansion?

SHRI T. A. PAI: It is given out of 
the foreign exchange resources (In
terruptions).

Merely because a proposal is before 
Government, we cannot be pre
empted from considering it All I am 
saving is that I am one of those who 
do not believe that what is good for 
General Motors is good for India. 
What we ultimately decide will be on 
the basis of what is good for India.

SHRI INDRAJIT GUPTA; What is 
good for Birlas is good for India?

SHRI T. A. PAI: If what is good for 
Birlas is good for India. I do not think 
we should object.

SHRI PILOO MODY: I do not 
think that what is good for the Soviet 
Union is good for India.

SHRI T. A. PAI: Therefore, I have 
placed the 'acts before the1 House.

MR. DEPUTY-SPEAKER: I do not 
see the connection anyway.

SHRI PILOO MODY: I do not ex
pect you to see the connection; I ex
pect the other members to see the 
connection.

SHRI T. A. PAI: No decision has 
been taken. The newspaper report 
that the Government has come to a 
decision is not correct.

SHRI BHAGWAT JHA AZAD 
(Bhagalpur) On a point of submission. 
We have heard the Minister say that 
the case is pending with Government. 
When in the Country, there is em
phasis through the successive plana 
that the shares of foreign held com
panies should be nationalised foreign 
participation in any form should be 
Indianised this decision it at all it 
will be Yes, will be in the reverse 
gear. We would like to know whether 
Government will give us a chance to 
put our point of view in the Houser

1896 (SAKA) Matters under 230
Rule 377 ^



, \

H31 Matters under Rule 377 APRIL 17, 1974 Matters untfer Rule 377 232:

iShri Bhagwat Jha Aasad]

It is not only we but Mr. Schriber in 
great French writer, who has said 
that if these multi-national corpora
tions ard allowed to operate, as they 
are operating, in Europe, in another 
ten years it wiU be a colony of Ame
rica. I am not saying this, but French 
wi iters people have said it. I hope the 
Minister lhas read that book.

If TELCO could be given foreign 
exchange to purchase the machinery, 
why should not Hindustan Motors be 
allowed to do likewise? This is an 
important policy decision and Gov
ernment must say that this multi
national corporation will not be al
lowed to put their foot into this 
country and make it another colony 
of America. Therefore, we want that 
our views should be heard before 
Government takes a decision on this 
issue.

SHRI PILOO MODY: I think this is 
a matter for the party caucus, not for 
Parliament.

SHRI BHAGWAT JHA AZAD; If 
they can do it in the case of nectieg 
and under garments, why not do it in 
the case of motor cars? (Interrup
tions).

MR. DEPUTY-SPEAKER: I am 
concen with regulating the procee
dings. This is under rule 377 which 
Shri Indra'jit Gupta raised. The 
Minister is here and he replied.

SHRI JAGANNATHRAO JOSHI 
(Shajapur): Was it a stage-managed 
affair, that the issue was raised and 
immediately it was replied to?

MR. DEPUTY-SPEAKER: f do not 
now whether you were here to hear 
the Minister. You just came in, did 
not know what had happened and 
started saying something.

SHRI JAGANNATHRAJO JOSHI: 
How was the Minister ready with the 
statementt

MR. DEPUTY-SPEAKER: Order,
order. I take decisions about admis
sion of these notices under rule 377, 
say, 15 minutes or 20 minutes before
11. As far as possible, the moment we 
take a decision, We inform the 
Minister try to inform the Minister 
when the Minister is ready and he 
volunteers to come forward, the House 
is benefited because it gets the infor
mation. In other cases where the 
Minister could not be informed or 
where he says ‘I am not ready for 
this’, the member raises it and the 
matter is passed on to the Minister. 
This is about all, we had under Rule 
377. This subject is a very sensitive 
subject, it appears, members say pro-* 
vocative, provocate for good or pro
vocative for bad, I do not know. But 
if I allow this, then it becomes a 
debate. Then, I g obeyond the limits 
of Rule 377. Very often, when Mem
bers go beyond their limits, I allow 
them and then pull them back. That is 
how I run this Houses Mr. Azad has 
made a legitimate demand that it 
should not end here and Members 
should be allowed to express thexn- 
selves on this issue. Some other way 
should be found. But do not take this 
opportunity to raise a debatfl now. 
Let us end it here.

SHRI BHAGAT JHA AZAD: Ait 
important statement has been made. 
We only request, Sir, that we may be 
given a chance to express our views, 
This is what we are asking for.

SHRI S. M. BANERJEE (Kanpur): 
Sir, my submission is, after hearing 
the statement by Mr. Xndragit Gupta 
and the reply given by the Minister, 
I feel that before taking any final de
cision----

MR. DEPUTY-SPEAKER: Mr. Ban- 
erjee, kindly understand. Mr. Gupta 
has said that we should not allow this 
matter to end here. Why do you want 
to drag on? Let us stop here and then 
try to see what else can be done.

SHRI S. M. BANERJEE: I want an 
assurance.
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MR. DEPUTY-SPEAKER: What
assurance?

SHRI S. M. BANERJEE: The ques
tion is, before taking any final decision 

either in the Cabinet----

SHRI PILOO MODY: The CPI must 
be consulted.

SHRI S. M. BANERJEE; Mr. Piloo 
Mody may be happy. That is adiffe- 
rent matter. He can express himself. 
But my point is, this House must be 
given an opportunity to discuss this 
matter before any decision is taken 
by the Government.

MR. DEPUTY-SPEAKER; That is a 
good point made.

SHRI JYOTIRMOY BOSU: Sir, I
want clear and categorical replies 
from the hon. Minister, Firstly, what 
is preventing them from releasing the 
required amount of foreign exchange 
m favour of Hindustan Motors, as it 
stands now, so as to enable them to 
produce the type of engine they re
quire? What is the built in capacity 
of Telco and Ashok Leyland? How 
much they are utilising on three shift 
basis. Are they utilising the built in 
capacity? If you ask me. I would say 
‘no’ Thirdly, the whole world is agita
ted and the United Nations has set up 
a machinery to go into the mis
conduct of these multi-national corpo
rations who are toppling Governments 
*everywhere.

(Interruptions)
What I am saying is, when the 

Unites Nations itself has constituted » 
Commission to go into the affairs of 
these multi-national corporations and 
their expansinism, how is it that you 
have suddenly started moving anti
clock-wise?

SHRI T. A. PAI: We have not in
vited the multi-national corporations 
to come here. We have not de&ded 
that they should not submit any ap
plication for our consideration. I can 
<quite understand that these multi

national corporations are very power
ful and they are in a position to top
ple Governments. But, we are not 
likely to allow them to function in our 
country in such a way that we are so 
weak.—

(Interruptions)

Our prejudice against the multi
national corporations is one thing. But,
I would like to tell the House that it 
is up to the House to make up its mind 
as to what we should have in this 
country Now, we talked about TEL
CO. TELCO has a collaboration with 
Mercedez Benz for the last several 
years

SHRI INDRAJIT GUPTA: That is 
being terminated now.

SHRI T. A. PAI: It has been termi
nated. But, they still hold 14 per cent 
of the capital. There are many multi
national companies which are holding 
capital in this country. Ashok Ley- 
lands has also capital held by Ley- 
lands. My point, so far as the influ
ence of capital is concerned, it depends 
on the amount of capital, whether 
they are old or new. So far as we 
are concerned, we only consider how 
much of our foreign exchange goes 
out by way of dividends, whether we 
require this capital and whether we 
should permit them to come in or not. 
These are the points to be considered 
on their own merits. Therefore, if this 
question has to be decided in consul
tation with the House, I think entire 
policy about any capital held by any 
multinational company has t0 be de
cided here. By definition, a cosnpany 
which operates in more than two 
countries becomes multinational, whe
ther it is Prance, Great Britain, U.K* 
the colour of the multinational com
panies will be the same. The matter 
will certainly be considered by the 
Government according to its polky 
and not because we want to help any 
one particular individual business 
house.

SHRI VASANT SATHE (Akola): 
Prima facie we are very apprehensive



235 Matters under Rule 377 APRIL 17, 1874 Matters under Rule 877 236*

[Shri Vasant Sathe]
of multinational corporations coning 
from the United States.

SHRI PILOO MODY: When the
Soviet Union has invited so many 
multinational companies to come into 
the Soviet Union, why are they dep
riving our country of this benefit?

SHRI BHAGWAT JHA AZAD: It 
seems the minister’s argument is for 
inviting such corporations. Is that the 
Minister’s interpretation 0f  Govern
ment’s policy? Since it is not a ques
tion of any individual case but of 
the policy of putting in the reverse 
gear the whole policy of Indianisation, 
we demand a discussion on this.

SHRI RAMAVATAR SHASTRI 
(Patna): I support the demand.
(ii)  A lleged R acket i n  Textile  E x 

port

SHRI VASANT SATHE (Akola): I 
want to invite the attention of the 
House to another disturbing news of 
a flourishing racket in the textbook 
export that has appeared today:

“The Government is reported to 
be losing at least Rs. SO lakhs an
nually in foreign exchange in a 
flourishing book export racket....

Universities, technical institutions 
and colleges in the country are dep
rived of important textbooks. This 
illegal but lucrative export trade 
reportedly confined to low cost 
textbooks being imported from the 
English Language Book Society, 
London and the Mc-Graw m il 
Kongakusha Ltd., Japan.

Two or three publishers in Delhi 
are reported to have specialised in 
this illegal trade. According to re
ports reaching here, one of them 
sought official permission from the 
Chief Controller of Imports but the 
CCI is understood to have replied 
that the subject does not come un
der the purview of his department. 
This was taken as permission,

The exporters often visit foreign' 
countries and are reported to main
tain large bank accounts abroad 
with the funds created by under
invoicing.”

Whereas important technical books 
on science, organic chemistry, biology, 
etc. are not allowed to be kept in this 
country and are being exported, these 
very publishing houses are allowed 
to import obscene books, blue films 
etc. Apart from newspapers and mag
azines, the only Indian books that are 
exported by them are Kama Sutra. I 
request the Government to take a very 
serious note of this racket and take 
some immediate steps to stop this 
racket flourishing under the very nose 
of Delhi Will you take the necessary 
steps and assure this House of the 
steps that you are going to take? After 
taking those steps, will you tell the 
House whether you have succeeded in 
stopping this racket? Would the 
Minister tell us something on this 
now?

MR. DEPUTY-SPEAKER: Not to
day.

SHRI JYOTIRMOY BOSU: Sir, 40 
Iranian students have gone on strike 
in front o f. . . .

MR DEPUTY-SPEAKER: I think 
you raised it yesterday or the day be
fore. You have to understand that 
every morning we receive notices of 
30 or 40 subjects which Members 
think are very important. Out of all 
this we have to exercise our subjec
tive judgment as1 to which are more 
important. In all fairness I decided 
that these two are more important for 
the country. We cannot go on taking 
them one after the other.

SHRI JYOTIRMOY BOSU: Let the 
Government give some assurance. It 
Is alleged that somebody high up in 
the External .Affairs Ministry has 
been bribed by some Embassy and I 
that is why these boys am treated 
like thia.


